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'S 
r:li N. 	4 

(SEe RULE 42,) 	 ,• 

'CEN 	 INI3TA T  TIB 

GUJAHTI L3ELICH 

ORDER S jEET 

rigiflai ApplicatiOn NO 

sc•étj •t1Ofl NO. 

Contempt petition NO. •_,________------------

Review Application NO. 

Applicant(s) 	dfr 

Re.spOdflt 	 V&_OI 	—C,jt4 - ----- 

Advocate(s) for the App1Caflt(s) 

Advocates)0r the Respondefits - 

(••. 

NOtS of. the ReiStrY •. Date 	
Order of the Tr •• 

1t a flc1ioii S 

is.fkd/C. F.  

depcsitcd v 	.i P -.jr 

No......... Sir 

Dated 	 - ....... ......... 

Dy. 

27. 6.2005 Heard learned counsel for the:parties. 

The application isdispOsedOf 1  at the 

aomisàion stage itself in'term.5 of the order 

passed in separate sheets. 

Vice—Chairman 

mb 

I--7 

1 7 1 
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CENTRAL ADMINISTRATIVE TRIBUNTL 
G1JAH.T I ENCH 

DAT OF DEC 	
27,6*2005 

 

Sri P. Deb Nath - 	 - 

60*6060 lot 00 •t 00000000000000000000 	
000000 	

OOAPPLIC_DS) 

'Mr. a, Buraoh in Ma. , Das 	 .ADVOCAT;. FOR TH 
APPLICANT(S). 

- 	-VERSUS — 

..00000600000 'P.1?P. 	 . PFf.. 00000 o.•0 000 

...... 	• RESPOIL_.iENT(S) 

Mr. S. Sarma, M 	 .. 00000.0 . 00000000o  s. B. Dev ..A lOCATE 1OR THE 
RESPONDNT(S). - 

THE HON BLE MR0 JUSTICE G. SIVARAJAN. vIC CH?URMAN. 

TH HON'BLE MR. 	 / 

1. Whether Reporters of local papers may be ailcid to see the 

judgment 

2e To be rf erred to the Reporter or not ?. 

. Whether their Lordshis wish to s-e the f:áir copy of the 
Judgment 7 

4. Whether the judqrnent is to be circulatd to the othr rienches 7 

Judgment delivered by io& ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWAHATI BENCH 

Original Application No. 16512005 

	

• 	 Date of Decision : This the 27 11  day of June, 2 00 5. 

The Hon?ble SriJustice G. Sivarjan, Vice-Chairman. 

Sri Prabash Deb Nath 
Son of Sri Mon oranjan Deb Nath 
Resident of Medical Colony (Hojai) 

• 	 P.O. Lumding, P.S. Lumding. 

	

• 	. 	District - Nagaon, Assam. 
-, 	

... Applicant. 

	

• 	 By Advocates Mr. B. Buraqohain, Ms. A. Ds. 

- Versus- 

• 	 1. 	Union of India, through the Secretary to the 

	

• 	 Government of India, Ministiy of Railwaty, 

	

• 	 New Delhi. 

2. 	N.F.Railway, 
• 	 - 	represented by the General manager, 

Maligaon, Guwahati -11. 

	

• 	 3. 	The President, 
• 	Divisional Railway Sports Club, • 	 Lurnding, N.F. Railway. 

• 	 4. 	The General Secretary, 
Divisional Railway Sports Club, 

	

• 	 Lum ding, N.F. Railway. 
Respondents 

My Mr. S. Sarma, Railway Advocate, Ms. B. Devi, Advocate. 



2 

SIVARAJJ1J. i. (V.C.) 

The applicant wanted appointment in. sports quota. He 

epproached this Tribunal earlier by filing. O:A No. 5912003, which 

was disposed of by order dated 10.06.2003 (Mnexur - A). This 

Tribunal clearly held that the application is barred by limitation and. 

accordingly dismissed. It was however observed in thesaid order that 

"the dismissal of the application, however, shall not preclude the 

applicant to apply for any vacant posts under the respondents subject 

to fulfilling the eligibility criteria. If such application is made by the 

applicant the respondents shall consider such application of the 

applicant, as per law alongwith the persons similarly situated." 

Pursuant to the said observation the applicant filed representation 

(Annexures - B Series), latest on 09.01.2005. 

Heard Ms. A. Das, learned counsel for the applicant and Ms. B. 

Devi, learned counsel on behalf of the Railway. 

Since the applicant has submitted representations mentioned 

earlier pursuant to the observation made by this Tribunal there will 

be direction to the 3 respondent to dispose of the annexures - B 

series representations within a period of three months from the 

date of ieceipt of this order. 

The O.A. is disposed of as above at the admission stage itself. 

(G.SIVARAJAN) 
VICE CHAIRMAN 

im h/ 

ii 



IN TH GENTML ADMINISTMTIVE TluaJNL, WWAH..Ti BEN4 
cIJWAHATI 

( 

CCu'4 AUft 	r.)c.inaJ ApplicatinNO.± sj2005 

Zj 4J1IN5 	
/ 	

r w LE N 
77rsr ! • 0 

Sri •abash•Deb 	 pplicant($)i 

Union of India & Ors .... 

0 •  

This. instnt application under SectieP 19 •f the dminist. 

trative Trinal At, 1985 is Iirected agaist. the arlitraryjdiscri-' bu  

mi. . natary - and aalaide a4.fl /inacti.n on the respendant part in 
tk 

appointing yur applicant in any .Up-D post In sprets quota on 

the basisk of the interview head in the year 19.95 .Uner Ne'f Aailway 

as per direction of the Hon'ble Tribunal (nnexer-A) 4Sskrecti.n 

of the Hen'ole Tribunal in OIi 59/2CX)3 the applicant ias ben 

been submiited duly filkdd up applicati•nS for appointment in any 

Cup.uD post sf9 sparts *ata he respondent auth.rity up till 

now hat not fil1e up the p.stand therefore the ctai for the 

same is still thsists on the basis of his tesVintviewheld 

in the year 1995, The applicantSPartS iata under oup ..1, 

€ategory for the dlcipline of badminton and the .respendent authority 

is still not fille up against the (..up—D category and the same 

has been stopped since 1995 Mance this application praying for 

apropriate order directions from this Hen'bleTribuflal seek.ng 

redress of his ivancesl 

• •-•.• • • • 

S. 	
•1 



SL.No, 

2 

3. 

IN THE (TRAL ADMINISTRATIVE ThUTBJNAL,GJWAHATI BENCH: 

	

• . 	 WWAHTI: 

Original Application No 	i 	2OO 

ApplIcation under Section 19 of the Administrative Tribunal 
Act, 198 

Sri Prbasn Deb Nath.. .. • 	.•.. •.. * ..W Apilicant(S) 
- 	 • 	 1lIvs.. 

Jnion of India & Ors . • ... .• • •• ... • •.. 	Respondarits. 

... 

scription of dooumnt. 	 Xj 

	

• 	. ApplIcation 	I to 6 

Gopy of the order dtd. 	• A' 	•• 	7 to 10 
106;03 pas 	in Q. 

59/93. 

ftdpresentatlons 	• 	
• 	

• Bt Series U to 15 

	

Date : 246 .2OO5 	

?roJ'a. .il Jl:k 

	

1ace:..Qjwahati. 	 • 	

•. 	1 4 1re of the App•jnt. 



T( 
op 

Cc.ir& Adt i'thttat' 

.-cfJUN2005 

TT  
Guwahgt Bench 

BEFORE THE CENTRAL ADMINISTRATIVE IRIBUNAL 
GUWAHATI BENCH 

• 	 An application under Section 19  fi~k  QL 
the Administrative Tribunal Act' 1985. 

• 	

•i_•• 

O.A. No. 	/2005 

Sri Prabash Deb Nath, 

Son of Sri Monoranjan Deb Nath, 

Resident of Medical Colony, 

P.S. Laxnding, P.O. Lamding, 

Dist - Nagaon, Assaxn. 

- VERSUS - 

UNION OF INDIA & ORS. 

DETAILS OF THE APPLICATION: 

PARTICULARS OF THE APPLICANT: 

Sri Prabash Deb Nath, 

Son of Sri Manoranjan Deb Nath, 

Resident of Medical Colony (Hojai), 

P.O. Lmding, P. S. Lumding, 

District - Nagaon, Assam. 

2. PARTICULARS OF THE RESPONDENTS 

1. Union of India, 

through the Secretary to the Govt. of 

India, -Ministry of Railway, New 

Delhi. 

Contd ... /- 



1' 
N.F. Railway, 

represented by the General Manager, 

Maligaon, Guwahati-li. 

The President, 

Divisional 	Railway Sports Club, 

Luxnding, N.FJtailway. 

The General Secretary, 

Divisional Railway Sports Club,, 

Lumding, N.F. Railway. 

3. PARTICULARS FOR WHiCH THE APPLICATION IS MADE. 

Order passed on 10-06-2003 in original 

application No.59/2003 	by this Hon'ble 

Tribunal. • 

Representation dated 23-06-2003 submitted by 

the applicant before the President (DRSCI 

Lurnding) 	Divisional Raolway Manager for 

appointment in Group-D category in sports 

quote. 

Representation dated 29-07-2003 submitted by 

the applicant before the President (DRSC/ 

Luinding) Divisional Railway Manager, N.F. 

Railway, Luinding. 

Representation dated 05-09-2003 submitted by 

the applicant before the President (DRSC / 

Lumding) Divisional Railway Manager, N.F. 

Railway Luznding. 

Contd ... /- 



0• 
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V. Representation dated 19-01-2005 submitted by 

the applicant before the President (DRSC / 

Lumding) Divisional Railway Nanager, N.F. - 

Railway. 

4. JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter 

of this application is well within the 

jurisdiction of this Hon'ble Tribunal. 

LIMiTATION: 

The applicant further declare that the 

application under Section 19 is not govern by 

Section 21 in as much as, the same is not 

against any order of 'the authority concerned 

but its in-action. 

FACTS OF THE CASE: 

That in order to filled up the sports quota in 

Group-D category post under N.F. Railway as per 

direction of this Hon'ble Tribunal. 

This Hon'ble Tribunal on 10-06-2003 passed' an 

order in original Application No.59/2003 

whereby directed the applicant to apply for any 

vacant post under the respondent subject to 

fulfilling the eligibility criteria. If such 

application is made by the applicant the 

respondent shall consider such application of 

the applicant, as per law alongwith the persons 

similarly situated. 

Coutd ... /- 



' 

A copy of the order dated 10-06-2003 - 

passed in O.A.No.59/03 is annexed 

herewith as ANNEXURE - A. 

The applicant in pursuance of the said order 

passed by this Hon' ble Tribunal has been 

submitted his duly filled up applications for 

appointment in any Group-D post of sports 

quota. In as much as the applicant has been 

submitted numbers of representations for 

appointment against sports quota in Group-D 

category post under N.F. Railway. 

Copies of the representations are 

annexed herewith and marked as 

ANNEXURE -B series. 

The respondent authority up till now the post 

concerned is not filled up and therefore his 

claim for the same is still subsists on the 

basis of his test / interview in the year 1995. 

The applicant is duly qualified for appointment 

against sports quota under Group-D category for 

the discipline of Badminton and the respondent 

authority is still not filled up against the 

Group-D category and the same has been stopped 

since 1995. 

7. 	RELIEF SOiJGHTFOR: 

In the aforesaid facts and circumstances the 

applicant prays for the following reliefs: 

Contd ... /- 



L. 

1 
to direct the respondents to appoint the 

applicant against sports quota of Group-D 

category as per law of the land. 

to direct the respondents to dispose of the 

representations submitted by the applicant 

• 	 within a specific period of time by speaking 

• 	 order. 

S. INTERIM RELIEF SOUGHT FOR: 

NO 

DETAILS OF REMEDIES: 

This Hon'ble Tribunal may be pleased to direct 

the respondents to dispose of the represen-

tation submitted by the applicant within a 

specific period of time by speaking order and 

take necessary action to appoint the applicant 

against sports quota of Group-D category post. 

MATTERS FILED IN ANY OTHER COURT: 

No application or petition has been filed 

before any other court. 

PARTICULARS OF THE POSTAL ORDER: 

U-1 	
0S 	20 & JY05 0j 

KL14,_ao 

LIST OF DOCUMENTS: 

As per index. 

I.4PJOjfC 

Contd ... . 
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VERIFICATION 

I Sri Prabash Deb Nath, son of Sri Nonoranjan 

Deb Nath, aged about 31 yearsresident of Nedical 

Colony, Lumding, P.O. & P.S. Lumding, District: 

Nagaon, Assam, do hereby verify that the contents 

of paragraph 	- & I) are true to my personal 

knowledge and paragraph 	 are believed 

to be true on legal advice and that I have not 

suppressed any material facts. 

Date: 2A itbtt' )Jbc 
	

Signature of the applicant 

Place: 

To, 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Branch, Bhangagarh, 

Guwahati-1. 
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. 
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/ 	. 

RULE — 4 ) 

CENTRAL ADMINISTRATIVE TRIBUNAL 
G UVJAHAT 

•
BENCH 

e 	 .L •. 

ORDER SHEET 

• 	.. 	Original Application No.S'2/3 
.ilvjj.sc. •Petition..No./ 

Contempt Petition No./ 

.......... , Review-Applicatjon No./ 

Applicant (s)  

esfldeflt(s) IN  
• 	Advocte ..: for the applicant 

Advocate for the respond.ent (s) • 	 _____ 
:1 

Notes of the Re1strYf 	
Date 	 — 	OrUers of the TrbunaJ. 	— 

I lO.6 2003 : Present : The Hon'ble W. Justice D. 

	

r 	 N. Chowdhury, Vice-Chairman. 

The Hon'ble !vk R.K. Upadhyaya, 

: 	
Marnber (A). 

•; ..• 
	 •.. 	 The application is mainly 

: 	 ::ocess 

\\o..4;i99.5. By notification cited in 

	

0 	0L 	 )')the annexure-1 the respondent authori- 
rY invited applications for recruit- 

, rnnt of sportsman against sports quota 

in group IDI category. According to 

•- 

 

the applicant he applied for that but 

•c 	i: 	. 
 

the result was not announced nor any 

;. 	,.. 	,. 	 • 	 : appointments were made. Thereafter, 
another advertisement was issued for 

• 	
••• 	. 	 ..: 	 , fresh selection. The applicant object 

-. 

 

C. 	 •. 	
- 	ed to it, but under protest he appear. 

j!J\. . 
	 led in the selection test. The result 

	

, 	• 	 was also announced but his name did 

	

;•,(; 	••v 	 'not appear in the list of eligible 

' candidates. 

A 
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L 	. 
the applicant 

preferred a writ petition before the 
: 	 Hon'ble High Court assailing the, action 

of the rsPondents for not conider'jñ 
his case as per law. The H1gh.Curt 

r• ;Lvi. 	 •' 	 by judgment and order dated 11.12.22 

	

:' 	•t 	 disposed the writ petition which was 
- 	• 	 numbered as W.P. (C) No.66/99. The 

• 	• 	. .' 	High Court dismissed the application 
.• 	s.c. 	: .'.• 	: 	" 	for want of jurisdiction with liberty 

	

' 	I 	 to the applicant to approach the 
Central Administrative Tribunal. Hence 

	

•, .• 	- 	this application under section 19 of 

•,-•" ' 	- I 	I the Administrative Tribunals Act,1985.' •._:': 	.J 	.• 	. ...• 

o;-t!: 	'" ' 	 , • 	
. G.C. Phukan, learned counsel 

for the applicant stressed on the 
• 	 • 	 ' 	 ' 	 I  policy as introduced by the Railways 

for recruitment of sportsman, Learned 

Cotcj. ..2 
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ae1___ 
°i3 

:t:T : 

I i  counsel for the .applicant also 
:--' 	 •-, ! referred to the advertisement which 

• 

, 1 

':; 	. 	. was meant to encourage the sports 
persons.' Mr. 	Phukan, further submit- 

ted, that the applicant represented 

•••• 	ç..:.. . 	

''' 
the junior and senior level inter 

diviion met in Badminton and natur- 
• 	. 	 ()j "  I 

ally, he. is entitled for consideration 
of his case for appointment. 

. 	

I.. 
We have heard Mr. S. Sengupta, 

lerned counsel for the respondents. 
. •'' 	' .. 	 . . Adrnittely, the matter relates to 

I .. 	 . 	. 	. 	

. recruitment that took place in the 

I year 95 and the other was in 97 	At 
such a long distance of time we are 

not inclined to accept this applicat- 
:: " 	 •' 	 I 

ion on the ground of delay. 
• • , . 	. 	 . 

-:' .. 	
• 	

: 

Mr. Fhukan, learned counsel for 

I  the applicant argued on the' delay.' 
.-: 	• , 	..: 	I; 

Referring to the aerrnent made in the 
condonation applicatthn, learned 

-1- 	1 

counsel for the applicant sUbnitted 

that the applicant should not be 
penalisd. There was no lasches on the 

part of the. applicant, submitted' Mr. 

Phukan, learned counsel 'for the 

applicant. At the available opportuni-

ty the applicant instituted writ 

petition whichwas finally dismissed 
on 11.12,2002. The time spent In the 
Court cannot defeat the claim of the 

applicant contended W. Phukan, the 
learned counsel fot the applicant. 

We have bestowed our anxious 

consideration on the subject. On consi... 

1' deration of all aspects of the matter, 

we are not inclined to exercise ä'ur 

discretion for consideration of the 

Contd...3 

........ J 	1 •''' 	 " 	

..%. 

r 

i •'''  '• ' 

- 



0 teTi5iuiaT 	-- 

delay on the gound that the matter 
0 	 pertains to recruitment in the year 

95-97. No'rationalejs found to rake 
up a stale claim. It would not be 
appropriate for us to interfere 
with tie recruitment process that 

took place in 95 & 971 HVigilanus 
non Idormientibus leges subvenint" - 
The vigilant1  not thesleeping are 
aided by the laws. 

In the.circumstances, the 
application is dismissed. The dismi-
ssal of the application, however, .; 

ij 	 shall not preclude, the applicant to 
apply foranyvacat postsunder the.j 
respondents subject to fulfulling 

the eligibility criteria. If such 
' application is made by the applicant 

' the respondents s'43l consider such 

applicationof the applicant, as per 

	

SVTR '- 	law alongwith the persons sim1arly 
situated. No_order asto costs, 

Sd/ViCe_Dt AIRMAN 

• 	 0 	
.tJtd tø 

e true 
• 	

0 	

: 	

p 

SeIIoiz Officer (1) 
C.A. T GUWA 114 TI 8.4 NCH 

Y3iiwaiati-78QQ3 0 

: 

'I 

• 	 6 
• 	 •.:8 	 • 

• 	

0 	

• 



1/ 	4NU  

0 	

- 

u I-> ident ( n:c) /.Luin 

• 	 0 

Divi&1na1 RaiiWYpla jjjer? 
• 	

0 	

• F. Rai 1w y • Lwifl 

ste 	1ir, 	 0 	

0 

	

.ui'' Jp1iflLer 	j cru D' 
ct1ry a jnt Sb't8 0 

• 	• 	
• 	 iit1• 	' 	;; 	-(•?;t I 

agY 	:; 	)i1 yu i4 	 n 1:h 'ttX' 3r 

• 	 0 

 

your 	 fld ytl;tiC 

riretive;of i&bie CAT! 

Guwnhati it th 0 A. N 59/03, I 	ttted an 

1 	ur 	 23r't Jur /3 nd hhIir)1? 

• 0 
	

• 	 • 	• 	rL 	r;i3 	 :.tIL? 	•' 	 ••'ita 	r tirn, 

I 	
itiC 

a;tfl 	 1;he Lctvcr t 	r;'t;i' r;ifl1 	 ' 

4th 4'1 	j'L a±C 	 2J JuJy/03. 

• 0 0 	•but 1 1, S.E ty j.uck t).0.1- t.tU 

• 	 • 	 t yuv 	Cice. 

• • / 	

• 

 

	

In the 	
I pray your kind 

hnou t thcid ry cie .nd ar1*t ad fr the 
reraifl tveV gratfUi tc yUu 

• 	- 	

0 	 Y•r 	it:ui2y 

• 	
:• 	

0 

-• 	 0 	
0 	 ti3IF 	) 

• 	 • 

• 	 injan Ieb nath 

0 •• • 	• 0 	
c•:Lny  p'ivate 

• • 0 	• 	 • 	

• 	 • 	flJT 	t 	a'arl 

and 

• 	

• 	 •: 	• 	

• 	 0 	 ( 	•• 	\ 	••.•• 

0 	
• 	 t;' 	0 	

0 

• 	0 • • 1 •  Gi.cy/ )}Lc/u'G 	
-' 

• 	

• 	 20 	,r,i)POfL,MG 	
0 	 11 t.ry 	;:Lfl 

0 •  

• 	
:. 	 ••• 	0 	•• 

jp 



d. 	... 

U 
To, 

. .; 	The re81dt (C)/Wding, 
Diviien1 Ik.i1way Managax', 
N.e. Rsilwy LuuKting. 

.4 

Reapeed Sir, 

tb tpintinent ii Grouj 'D' 
cteary ciginrt pGrt 

4t the very out set, 7 once tgrin beg apelegy 
te dittrl you in 1,hi mznner with my humble prayer 
fr yQUr kind cnit1erttion and syiitrathetie action 
Leae. 

That str, as r tr'eotwe f Honible CAT/ 
GUWAHATZ in QA Nu. 9/O3, I subru. tted my a7aseal. to 
Your cd.njf cr 23rd June'03 but nothing hw been 
heard as ,  yot thuth a long period of tixn has been 

by nvw. 	 - 

	

• 	 0. 	
0 	 4 	. 	 . 

Under the bcve cirumstirice, I pray your 
kind nour t lecide iy caie i1 the earltezt and 
ltbsorb me in Grou'fl' catogry ainsc SF0}Th 1UOTA 
f' whjch act of 	 I 8hall rmin ever grite-. 
fal to ycu. 

Yours iiithru11,r, 

Dated, Utmdint
(Ft-tAf3A.slzO'E3NATh) 

The 29th July' O. 	C/c. ino Rjaii Debnktth 
CDICL CQLON.( RXVATW 

	

0 

 :. 	
. 	 -. '•• - 	 _ • 

	

0 	.Pua Lumdg, DtEt. Naten (Aa). 

	

G 	 Pim- 782447 0 	
0 , 	 -- 

oI./t)rc/Tui1dinc.X0 kind in iatiri arid necensiry 
r*O/i.uiac1iri. Jctir1 p,etie, 

0 
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To, 
The President(D. i. S, C./Lurnd.jng ). 
DiVisiona.J Railway Manager, 

Respected Sir, 

Sub;P0INL1'ijNT IN Group-D Category against 
Sports QUota. 

I the undersigned beg apoloqy to district., you in this manner wi. th . my humble appeal,which I hope wilL be 
considered sympathetical'y & jUdici0u5ly. 

That sir,jn reference to notification dtd.20.4.95 
for recruitment of spertan against Sports quo ta,I appeared for the same against quota fixed for E3athintori but unfortunately the result was not announced now any recruitment were made. Thereafter, 
re..advertisent was made for fresh Selection .i appeared the said 
Selection In the ye r 1997w! th pro test bu t s U rp ri si rigi y my ri n e 
did not appear in the list of eligible cndi.dates. 

That sir, considering the injustice meted out to 
me,I had no alternative but to approach the Hon 1  blo 1-Ugh Court, 
Guwahatj for consideration of my candidature as per law. The said W.P(C)N66/99 was 	posed by the said Hon'ble High (burt,i 
approached before central Jtht1ni strati ye Tribunal under Section 19 
of the AcbiirLt strative Tribunals Act, 1985.cri cji flalljcatjon N?tSQ/CY 	hic hsr. ,4 	_ 	 - -- 	 , 	 .. . 	 oi 	y tion'je 	y(UiAkiArI with orders 
dtd. 10/06/2003.Xcrox copy of the judqement dtd. 10/06/2003 is enclosed herewith which Is self explanatory. 

That ai.r, as per directions of the Hon ble ..CATJ CUijH/TI .1 beg to sun,i t that siflc no recrui. tn'tent against POIT' 
QTj for Badminton has been made in 1Y Category,jt is believed 
thàtvacancy still exists and I fervently request your kindness 
to consider my grievence sympathetical'y and absorb me in Group-D 
Category against Sports qi.xota,for which act of kindness i shall remain ever gratefu' to you. 

nclo:-AS ABOVL. 	 Yours faithfully, 

Dated/Lunding, 	
&/ The 

--------------
--(pjj DBNATi-1) 

CLo ;IJAN DEBN,Th 
/.J. coI1or ypRIvjTi copy t0$ 	 E'DIC

. 	 PO:LUNDiN -732447 
G. S/PSC/Lumding 	for information 
S.L-SPO/LI 

	

	 & necessary 
action please. 

9Ji 



To, 
The President (DRSC) Lurnding, 
Divisional Railway Manager, 
N.F. Railway, Lumding. 

Dated: 19-01-2005 

Sub: Appointment in Group-D category against the sports 
quota. 

Sir, 

With due respect I beg to state that I am a 

sportsman specially in Badminton and has own- numbers of 

prize in various competitions in the district and inter-

districts level. In the year 1995 the Railway authority 

was made as advertisement for recruitment against sports 

quota and accordingly interview was held but till date 

no appointment has been made against Gxoup-D category of 

sports quota. 

In view of this above a approached before the 

Central Administrative Tribunal by filing an original 

Application which was numbered as' O.A.59/0. The Hon'ble 

Tribunal after hearing the applicant to apply for any 

vacant post under the respondents subject to fulfilling 

the eligibility criteria. If such application is made by 

the applicant the respondent shall consider such 

application of the applicant, as per law alongwith the 

persons similarly situated. 

Thereafter in view of the order passed by the 

Hon'ble Tribunal I duly submitted an application by 

fulfilling all criteria for recruitment in Group-D 

category against sports quota. The said application is 

still pending before the authority concerned but till 

date the post of Group-D category against sports quota 

has not been filled up. 
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• Therefore, I humbly request.your honour to con5ider 

my case syrathetia11y by absorviñg me against Group-D 

sports quota. 

Yours faithfully 

Prabash Deb Nath 
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